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[Shri Tangamani] 
BiIls and whether certain things may 
or may not happen if they are not 
passed during this session. 

Shri Maaubbai Shah: As the House 
is aware this particular Bill has got 
to be passed before the 31st Decem-
ber of this year because many of the 
industries have to be either de-pro-
tected or protection has to be extend-
ed to some other industries. It is 
inevitable and that is why we re-
quested the Minister of Parliamentary 
is aware, this particular Bill has got 
Affairs to request you to allow us to 
introduce this Bill. 

Shri T. B. Vittal Rao: What about 
the other Bills? 

Shri Ranga (Tenali): Were the 
Business Advisory Committee con-
sulted about this matter? Was it 
before them when they decided in 
favour of shortening the duration of 
this session? 

Mr. Speaker: The hon. Member is 
trying to expand the scope of the 
Business Advisory Committee. It is 
for the Government to put up suffi-
cient work before the House. If 
Government feel that there is not 
sufficient work for a particular session, 
it is open to them to make a state-
ment in the House and, if I agree, 
having regard to the work on hand, I 
make an announcement, which I have 
done in this case. There is no 
good forcing the Government to pro-
long the session if they feel that they 
have not got sufficient work. They 
may think that it is not necessary to 
pass all the Bills in this Session. All 
the same, they have got to introduce 
Bills which they think it is necessary 
for them to get passed in this session. 
The .Business Advisory Committee 
deal only with allocation of time for 
the various items of work that come 
up before the House, either by way 
of Bills, resolutions or motions. 

The MiDlster of ParliameDtary 
~  (Shri Satya Narayan SiDha): 

.sen/ice Commission 

We will decide the priority within the 
time decided upon and whatever Bills, 
we think, are more important will be 
put through. 

Mr. Speaker: Naturally, hon. Mem-
bers are anxious to know the posi-
tion of the various Bills etc. There 
is a rule in this House that whatever 
is part-heard will be taken up in pre-
ference to others. Are· there any 
part-heard matters? 

Shri Satya Narayan Sinha: No. 

Mr. Speaker: It is for Government 
to decide what should be ignored and 
whether these should be given pre-
ference. I think now enough has 
been said regarding these two Bills. 

Shri T. B. Vittal Rao: Every day 
they are doing it. 

Mr. Speaker: It is for the Govern-
ment to decide what to bring before 
the House and when. If the hon. 
Member is in tne Government, he will 
bring a Bill every day. 

Shri T. B. Vittal Rao: I would not. 
I will think twice before I call off the 
session. 

Mr. Speaker: Very good. Now the 
question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Indian Tariff Act, 1934." 

The motion was adopted. 

Shri Manubhai Shah: I introduce" 
the Bill. 

12·36 hrs. 

MOTION RE: TENTH REPORT OF 
THE UNION PUBLIC SERVICE 

COMMISSION-contd. 

Mr. Speaker: The House will now 
take up further consideration of the 

·Introduced with the recommenda tion of the President. 
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followinl motion moved by Shri B. N. 
Batar o.n the 29th No.vember, 1961, 
nlllJlely:-

"ThZlt this House takes note of 
the Tenth Report of the Union 
Public Service Commission for the 
period 1st April, 1959 to 31st 
March, 1960, to.gether with the 
Government Memo.randum there-
o.n, laid en the Table of the Ho.use 
on the 21st December, 1960." 

No time has been allotted for this dis-
cussion. The time already taken is 
one hour and fifty minutes. I think 
we can have two more hours. The 
next items are Supplementary 
Demands for Grants (Railways) and 
Supplementary Demands for Grants 
(General). Are they to be passed to.-
day? 

The Deputy Minister o.f Railway 
(Shri S. V. Ramaswamy): Yes. 

Mr. Speaker: Very well. They will 
all be passed to day. Now it is 12.30. 
we will have two more hours and this 
will conclude by 2.30. 

Shri D. C. Sharma 
Now it is 12.35. 

(Gurdaspur): 

Mr. Speaker: I said that it is ap-
proximately 12.30. 

Shri T. B. Vittal Rao. (Khammam): 
What is the time allo.tted for the 
Demands for Grants? 

Mr. Speaker: One hour each. 

Shri T. B. Vittal Rao: We will re-
quire more. 

Mr. Speaker: Let us see. We will 
finish this motion early. Now Shri 
N. R. Muniswamy will co.ntinue his 
~  

Shri N. R. Muniswamy (Vello.re): 
Mr. Speaker, I wish to bring to. the 
notice of the House some o.f the very 
important points to which this House, 
as well as the Ministry, sho.uld giv .. 
some thought. At the o.utset I wish 
to co.ngratulate the ~  The 

SeTVice Commission 
trend o.f the debate has happened to· 
be one of very severe criticism of the' 
working of the Commissio.n and the 
implementation of their reooriunenda-
tio.ns by the Government. AIl the 
same, I feel that the wo.rk that they 
have been pursuing is a very ardu-
o.us one and they deserve our appre-
ciation and thanks for doing their jo.b 
so well. It has been stated that they 
are doing a thankless job, but they 
do it with a view to create effiCIency 
in the administration. In order to 
run the Government, we must have 
efficient people and the Commission 
have been asked to. recruit perso.ns 
suitable to. the riuties assigned to. 
them. 

12.39 brs. 

[MR. DEPUTY-SPEAKER in the ChaiT] 

Yesterday. my han. friend, Shri 
Matbur, was suggesting that there 
must be a high-powered committee to 
go. into. the questio.n o.f the way in 
which the work of the Commission is 
being carrIed o.n. I am no.t go.ing to. 
oppo.se Dr suppo.rt this suggestio.n, but 
I wish to. make certain suggestions 
which might be co.nsidered by the 
Go.vernment. Instead o.f having a 
high-powered committee to. go. into 
the work o.f the Co.mmissio.n, which 
makes reco.mmendatio.ns for vario.us 
appointments which are decided by 
the Go.vernment, I think it is better 
that we have a small committee ap-
pointed by the Members of Parlia-
ment, which will go. into. the actual 
working, their functio.ns and the way 
in which they co.nduct their office 
work. 

Much has been said about the inter-
view and the way in which questio.ns 
are asked o.f the various candidates 
and answers given by them. Last 
time when the ho.n. Speaker was in 
the Chair I raised the question that 
in the interviews so.metimes ques-
tio.ns were asked which were not rele-
vant to. the subject for which the 
candidates were to. be recruited. 
Sometimes irrelevant questio.ns are 
put to. the candidates and to the best 
of their ability they answer them. 
I wanted so.me record o.f the questio.ns 
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(Shri N. R. Muniswamy] 
put to the candidate by the member 
and the answer given by the candi-
date to be maintained so that we 
-eould assess the marks given to each 
candidate at the time of the inter-
view consistent. With the nature of 
the question and the purpose for 
which the question was asked. The 
hon. Minister was pleaSed to state 
then that such a procedure was not 
-obtaining in any part of the country, 
much leSs in the Centre and members 
put questions as they pleased. No 
record was being maintained. The 
hon. Speaker was pleased to observe 
that it would be better and in the 
interest of the integrity of appoint-
ments that we make to have a certain 
record of that type. I only wish that 
they pursue this matter and take this 
into consideration. 

From the Report I fiIld that the 
-Chairman of the Commission eoes 
-every year to various parts of the 
world with a view to select candi-
dates. I find that he has gone very 
recently also. He does make an 
-enormous effort to make good selec-
tion in the foreign countries with the 
assistance of experts and officers of 
the embassies. I want to know whe-
ther it is at all necessary for the 
Chairman to make a huge round of 
the world to select about 30 to 35 
candidates. Is it commensurate with 
the expense that we incur in this con-
nection? It would be better if they 
-only call for applications from candi-
dates in foreign countries, screen them 
here at a distance and make the 
selection. They can find out their 
suitability from the recommendation 
that they get from the embassies. I 
am not aware as to what expenditure 
they have incurred in this respect. 
They are havmg an economy board 
also. But they not only not give aP-
pointments to people here who de-
serve out, at the same time, spend 
money unnecesarily. This tour all 
over the world can be minimised. 
They can eyen eliminate it altogether 
if they pursue some other method of 
recruitment. I wish that this aspect 
-is considered by the Government in 
~ year te come. 

SeI'IIice Commiuion 
I find that it is very di1!Icult to let 

candidates specially those havinc 
technical knowiedJre, that W. of ICieDce 
or engineering. Even if people are 
asked to apply, many of them do Dot 
apply either because the emolument. 
are not attractive or because tha job 
which they have to undertake is at a 
distant place like Tripura, Manipura, 
Pondicherry and other places. In this 
connection what I want to submit is 
that it is better to have a plan for 
recruitment of such category of per-
sons beforehand and at the same time 
to train existing persons or to initiate 
some other programme with a view 
to give training to the graduates. 
That has been mentioned even in the 
Report. They may expand the exist-
ing research institutions so that that 
('an have a pool of sdientists and 
engineering experts and as and whe. 
vacancies arise they can look to this 
pool and make an appointment to that 
post. 

rhe other aspect which I wish to 
bring to the notice of the House is 
the delays offers· of appointments to 
candidates recommended by the Com-
mission. They have given an appen-
dix and from this I find that there 
are cases in which appointment orders 
are issued two or three years after 
they have been selected. There are 
cases where even after tliey have 
been selected for a period of two or 
three years they are still kept pend-
ing for issue of orders. It looks very 
strange. 

They ask the Commission to adver-
tise, interview and make the selectian 
urgently. Then to keep the appoint-
ment in abeyance for a period of two 
or three years does not speak well of 
the Government. If such a thing had 
been done by the Commission, they 
would certainly have Passed stricturea 
against the Commission for not having 
advertised, interviewing and makin, 
the selection with speed. After having 
the list if they do not issue the 
orders, it means that they have got 
mental reservations. It would look 
that at one stage they wanted to flli 
these posta but later on due to certain 
other circumstances they have given 
up the idea of appointinc people .. 
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those posts and have not as yet decid-
ed whether to appoint them or not. 
Still, they are kept on the list and 
appointment orders are not being 
iSSUed to them. I only want the 
Government to be sharp enough to see 
that those persons who have been 
selected two or three years earlier are 
not kept waiting every day to get fhe 
order. It would rather look strange 
and lead to disappointment and frus-
tration. I only wish that they would 
look at it fa a human way while 
dealing with these things. 

As regards irregular appointments 
and delayed references, about 30 ref-
erences have been given. There may 
be innumerable matters which they 
might not have been pleased to place 
before the House in this Report. I 
find that only two or three ministrias, 
for example, the Railways, Commerce 
and Industry and Planning Commis-
sion, have been referred to. I do not 
want to repeat that here. When I 
read those three instances, I found It 
was not vary happy reading. I only 
wish that Government will not do 
such things hereafter and give an 
occasion to the Commission to make a 
reference to these irregular appoint-
ments and delayed references. 

In this Report I ftnd there is one 
item, namely, the exclusion of certain 
appointments from the purview of 
the Commission. It is a very healthy 
~  namely, that we make 
eertain regulations with a view to see 
that consultation with the Commission 
is dispensed with aDd the Commission 
is free to give such exemptions. There 
are several departments, like the Sec-
retariats of the President of India and 
of the Vice-President, the Official 
Liquidator appointed under the Com-
panies Act, the Lok Sabha Secretariat, 
the Rajya Sabha Secretariat and vari-
ous other departments which have 
been exempted. They have rightly 
been given the exemption. The 
autonomy of this House should not be 
tampered with by anybody as reprds 
appointments and service conditiODll. 
I quite agree with that. Article 320 
• f the Constitution _I 10 be Yel"y 

8eroice CommiBBion 
rigorous. I may be permitted te 
read only two clauses of that. Clause 
3, sub-clauses (a) and (b) of article 
320 reads as follows: 

"The Union Public Service Com-
mission or the State Public Service 
Commission, as the case may be, 
shall be consulted-

(a) on all matters relatinc to 
methods of recruitment to 
civil services and for civil 
posts; 

(b) on the principles to be follow-
ed in making appointments 
to civil services and posts and 
in making promotions and 
transfers from one service to 
another and on the suitability 
of candidates for such ap-
pointments, promotions or 
transfers:" 

These are two aspects on whicll 
exemptions have always been grant-
ed, that is, firstly, with regard to the 
method of recruitment and, secondly, 
on the principles of appointments, 
service conditions and all that. There 
IS also a proviso which, you will be 
pleased to see, says that the Presi-
dent and the Governor can make 
regulations specifYing the matters ill 
which either generally. or in any par-
ticular class of case or in any parti-
cular circumstances, it shall not be 
necessary for the Public Service Com-
mission to be consulted. It is a very 
healthy convention. I only want to 
say that in many appointments it 
loqks as though the Commission has 
delegated its power of aPpointment to 
these institutions believing that they 
would discharge the duty that they 
would otherwise like to discharce. 
They have got their own rules and 
r.e&ulations for appointment, recruit-
ment and every otber thing. It is 
quite right. But I do not know 
whether the Commission is divested 
of its supervisory capacity or overall 
power. . 

Mr. Depat,....speaker: The hOJl • 
Member'. time i8 lIP. 
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Shri N. B. MlIDiswamy: I have just 
now started speaking. I may be 
given five minutes more. 

Mr. Deputy-Speaker: Does he say 
that he has started just now? I re-
member Shri Sharma said, when the 
discussion started, that it was 12.35. 

Shri N. B. M1II1iswamy: I actually 
started at 12.40. I will finish in five 
minutes. 

Mr. Deputy-Speaker: It is a most 
regrettable thing that the han. Mem-
ber should challenge me. 

Shri N. B. Muniswamy: I am not 
challenging you, Sir. I will finish in 
five minutes. 

Shri D. C. Sharma: He spoke-yester-
day also. 

Shri N. B. Muniswamy: shall 
finish in five minutes. 

The Public Service Commission can· 
not be divested of its powers for 
which it has got an obligation to dis-
charge. That is a statutory obliga-
tion. It is to see whether the method 
of recruitment and the principles of 
making appointments are being 
carried out. It looks as though in-
stead of themselves appointing they 
have delegated their power to certain 
institutions, for example, to the Lok 
Sabha Secretariat and others. They 
have to carry out these things. I 
understand that. But, what is the 
machinery they adopt or they have 
got in their possession to have a check 
over it to see whether they are 
really doing according to the fashion 
in which they like them to be done 
or they carry out their own principles, 
their own regulations and their own 
rules? There is no such thing. Ex-
cept that they have delegated pOwers 
to these institutions to which exemp-
tion has been granted, I do not find 
·from the record whether the Com-
mission have 'any machinery or they 
have got any report from these insti-
tutions or from these Governments that 
recruitments have been made quite 
in order, that they are in consonance 

Service Commission 
with their own rules and they are in 
consonance with the rules which they 
themselves framed and they are happy 
and there is no complaint at all. I 
do not find any such thing ~ the re-
port. I want that the Commission. 
should not be divested of its powers .. 
and its responsibilities should not be 
over no sooner than they give powers. 
to these institutions to recruit. 1-
only want that this should be done. 

I found in one of the reports--sub-
iect to correction-about 3 or 4 years· 
back, the han. Speaker brought to the' 
notice of the Commission artide 98 .. 
I need not read that. When ap-
pointments are to be made in the Sec-· 
retariat of the Lok Sabha or the 
Council of States, Parliament has to 
make certain laws. In the absence of 
the law, the· President can make re-
gulations in consultation with the· 
Speaker and the Chairman. That is· 
right. Pending that, the present 
rules are being carried out. Only my 
point is whether there is any check by 
the Commission. I wanted to know 
that. I find some sort of a report 
against recruitment. I do not feel 
very happy about it. I wish to bring 
to your notice that the Government 
must take some steps as regards these 
things also. Some sort of a law 
should be brought into existence. 

The other point that I wish to bring 
to your notice is this. I shall finish 
in a minute. 

Mr. Deputy-Speaker: The han. 
Member can take another four 
minutes. I am sorry, I was wrong. 
The han. Member was right. I have 
consulted the records. I find he began 
at 12.39. I was mistaken. I took the 
clue from Shri D. C. Sharma's obser-
vation. I am sorry. 

Shri N. B. Muniswamy: In the re-
Commendations, I find that the Gov-
ernment was not in a position to ac-
cept one for which they have also 
given a memorandum, that is about a 
Railway officer do which case they 
wanted to have a very severe punish-
ment. I only want that the Govern-
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ment place the Union Public Service 
Commission and the state Public Ser-
vice Commissions on the same category 
as Court. They must give due regud 
to them. Their judgment· and their 
verdict. should not be challenged in 
any way. Supposing, for example, 
in a court, a particular man is acquit-
ted and the Government think that 
the man must be punished. They 
only go in revision to the High Court. 
They plesd f?r enhancement of 
punishment. If their plea is accept-
ed, it is enhanced. Otherwise, they 
do not bother themselves. That is the 
way in which the Government should 
behave. The Government should not 
b"have like an ordinary individual. 
The Government is something over 
and above all these things. They 
must have a human approach. The 
U.P.S.C. has recommended a parti-
cular type of punishment to be award-
ed to a particular man. They, in 
their wisdom thought that it is better 
to remit it back for reconsideration. 
When they remitted it back for re-
consideration, they had not brought to 
the notice of the Commission any 
fresh points to be taken into con-
sideration which they failed to agitate 
in the enquiry. They simply said, 
it is mr,lrz fide. just see whether it is 
so. When after reconsidering it, 
the Commission comes to the conclu-
sion that no fresh point have been 
agitated to which they omitted to 
make reference at the time of passing 
the sentence, and they have only up-
held their earlier decision. It is not 
right for the Government to pooh-
pooh it and say, no, we ue going to 
give a heavy punishment. I am not 
pleading for him. I am only saying 
that the modlLS operandi adopted by 
the Government is not correct. They 
must have a human approach. It is 
not as if there is an individual person 
and he should be punished. It seems 
to be vindicative. The punishment 
whiCh is given by them may not be 
suitable with r ~  to the time and 
all that. It may be possible that he 
may be retired in a period of one 
year or it may not be able to satisfy 
the terms in which the punishment 
has been awarded by the Commission. 

Service Commission 
With all that, to take that step, I 
do not like personally. The Govern-
ment should also see that a single 
case is not isolated in that 1Vay and 
treated with vindictiveness. That is 
the reason why I am saying that they 
should not have disagreed with the 
verdict given by the Commission. 

There are now, two or three types 
of Commission, such State as '\VeIl as 
Central. We are also havilig the 
Railway Service Commission. I have 
been agitating that instead of having 
all these things, it is better to have 
three or four types of ~ 
one for the Union public services, n-
other for Scientific services, another 
for commercial services, like that, so 
that they can bifurcate and recruit 
persons well versed, instead of taking 
persons from other sources. The 
Members are there and whenever they 
want extra advice, they can seek the 
assistance of any Scientist or Engi-
neer to come and sit as an Associate 
Member or as an expert to give ad-
vice. Mostly, they take advice. I 
only want to say that instead of 
having such things, it is better to 
divide the Commission into these 
categories so that the persons ·who 
compose the Commission have a better 
knowledge of the specialised subjects. 

Mr. Deputy-Speaker: Now, the hon. 
Member must conclude. 

Shri N. R. Mumswamy: It is better 
to have two or three types of Com-
mission instead of one, in which we 
say the Members are not qualified to 
select. 

The last point that r wish to place 
before you is a small matter. You 
may think that r am transgressing my 
limit. I find, mostly, if the Govern-
ment wants to have a particular type 
of man to be given a particular 
chance, he is being recruited. After 
some time, what happens is, they inti-
mate to the Commission. The inti-
mation to the Commission is to be 
within a period of six months or one 
year. If it is above one year, they 
must requisition the Commission to 
advertise and select. But, there are 
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diIea "'here they do nOt do it. After 
Dvtn, done it, they bring it to the 
CduniSSiOl1. They do it at a later 
Btalf!. By that time, ~  hapPimi 
~  either the man himself ret.il'el or 
.. rGi'lns or death takes place. 
n-e are things that hapPen. It 
loob &I if these iDstJ.lutions which 
iIa;'iI l:iei!n given penDiSsion to recruit 
ilRndidiltea seems to adopt c:ilnons and 
jlriIlciple. whiC"h satiSfy their OWn 
eanclidateil. They do not aatisb' the carum. that have been laid cfiJ1m by 
.. cOuntry. I only wanted to sa,. 
\hat. Time is l'UIIllinI against me, I 
am sorry; I conclude. 

1&. De»ab-Speiabr: He is runninj 
against time; not time agaiDst him. 
Shn Bal Raj Jladhok. 

Art BnJ Raj SIiIP (Firozabad) 
ro.e-

.... Depat,.-Speaker: I called Shri 
BtBj Raj Singh yesterday. He Waa 
aot ~  to Spe.L Now, today, 
i find him rising apm. 

Sbri Bal Ra,J MadhoI; (New Delhi): 
Mr. Deputy-Speaker, thle Union Pub-
lic Service Commission is the consti-
tutional guarantee that we have for 
equality of opportunity and for fair 
and free recruitment to the services. 
Because the permanent service really 
run, the Government in a democracy, 
it is very important that the people 
who are recruited to the services are 
recruited in such a way that there 
should be no feeling of nepotism, no 
feeling of favouritism and that purely 
merit is taken as the main considera-
tion for recruitment. It is the busi-
1leSll of the U.P .s.C. to see that this 
criterion is maintained. 

In a vast country like ours where 
the public services are expanding 
because of greater state control over 
many aftairs, it is quite natural that 
the work and scope of the U.P.S.C. 
abo is expanding. As we see in the 
nport, the examinations they are 
holding and the appointments they 
are maJdDg are large in number. Th. 

Union Public Seroice 
CommiuioR 

hon. Minister in charge said, that 
certain provisions about an eXamina-
tion hall and other things have been 
made to cope with the incseue in 
\tork. That is all to the goc;ci. I 
;;.rant to draw the attention of th. 
Govertunent to one particular aspeet 
-.iuch Is causing a lot of not onlY 
irritation, but also a feeling Of con-
itemltioD among the people as to the 
future Of the Services and the future 
of our administration. Th&t iB, in 
making appointments, political consi-
derations are being given greater im-
portance than efficiency or anythin, 
else. 

Sbri Bal Raj Madhok: Everywhere. 

Mr. Depat7-Speaker: Does the hon. 
Member mean to say in the U.P.s.C.? 

Silri Bat Ba.i Madhok: No. What is 
bappening is, in most States, first 
appointment ....... . 

irIr. DOJiab-SpUker: Political 
considerations are being given more 
weight: where? Appointments by the 
U.P.S.C. or by the Government? 

Shrl Balraj Madhok: By the Gov-
ernment. 

'Mr. »epat,.-Speaker: We are dil-
cussing the U.P.S.C. 

Shri Batraj Madbok: Appointments 
are made. What is happening is this. 
Appointments are made ftrst and then. 
they are referred to the U.P.S.C. 
All appointments are not made b7' 
the U.P.S.C. 

We ny that all selections for 
appointments are made by the U.P.S.C. 
but even where the U.P.S.C. makes the 
selections, Government as well .. 
other bodies under Government attaeh 
more importance to political consi-
derations in mating actual appoint-
ments. We have a very ooncrete cue 
in Delhi itself. 
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11 lin. 
'.nIe U.P.S.C. selected a person out 

of about 20 applicants for the post at 
senior lejill counsel for the Delhi 
t::::urpc;ratidn. But the Delhi Corpora-
tkIIl rliHled to take him, and the 
leader or the majority party, namely 
the eon.r- party said that he would 
not like to have any offtcer in the 
corporation who would not see eye to 
eye with the policies of the ruling 
party. 'nIiI was the statement made 
lIy the leader of the Congress party 
in the Delhi Corporation, and it a 
there on record. So, the person who 
had been selected by the U.P.S.C. as 
the most competent man was not 
tU:en, end the corporation decided to 
reter the matter back to the U.P.S.c. 
The U.P .s.C .. again said that he was 
the only competent man, and, there-
fore, he should be taken. Again, the 
iIIatter was shelved, and the corpo-
ration decided that they would not 
Itave this post at all. 

U such a thing can happen under 
the very nose of the Government of 
India, in Delhi Itself, you can just 
imagine what the position would be 
elsewhere. My submission is that it 
we want that people should have 
faith in the U.P .s.C., then we must 
lee that the recommendations of the 
U.P.S.C. are accepted by the Govern-
ment: Further, appointments should 
not be made irregularly by the Gov-
ernment first and then referred to 
the U.P.S.C. after one or two years fOr 
oonfirmation, because in such cases, 
very often the appointment is made 
ftrst, and in the normal course, con-
firmation is obtained later on. This 
is the first point that I would like 
to submit. 

The oecond point to which I would 
like to draw the attention of the 
authorities is this. There are a num-
ber of All India ~  like the 
IA.s., I.P.S. etc. Now, we are going 
to bave lIODIe more All India Ser-
viCeS. Theta are also other kinds of 
services such u the central Secre-
tariat ServIce. In the British clayi, 
the I.C.S. used to be a privileged 
cliil, and all imPortant ~ were 
held 'bytha I.C.S.'peDple. But now, 

Servtce Commiaion 
the position has changed, and lAS. 
has taken its place. Of COUllle, it w 
true that the people who are taken 
into the lAS are very qualified and 
competent men, and they should be 
~  important posts. But in the 
Central Secretariat Service, there ant, 
hundreds of people who have put ill 
twenty to thirty years' service, and. 
who are competent and quite experi-
enced, and we find that they are 
superseded by junior I.A.S. men in the 
matter of promotions etc. and almost" 
all the hi8h posts in the secretariat 
are DOW going to be monopolised by 
the IA.S. or the people belonging la-
the other Central ServiceS. My sub-
mission is that the people -who an 
working in the Central Secretsriat 
and who belong to the C.S.S. should' 
also have chances of promotion. We 
can lay down quotas for this purpose; 
and say, for instance, that 25 per 
cent of the posts will be filled up by 
the C.S.s. people, and 75 per cent by 
perSons from outside; some such 
basis should be laid down. Otherwise, 
the people who are working in the 
Central Secretariat and who belon, 
to Class I in the C.S.S. and who have 
been working there for twenty to' 
thirty years will have no chances of 
promotion, and all doors for further 
promotion would remain closed to 
them. We have seen how some of' 
the senior officers of the Government, 
like Mr. V. P. Menon have been very 
competent; they were not I.A.S. or 
I.C.S. men, but by virtue of their 
merit and by dint of their ability, 
they were able to riSe to the highest 
rung of the ladder and were able to 
discharge their duties very efficiently 
and competently. Similarly, even 
today, if there are competent and 
efticient men in the Secretariat, though 
they may not be so qualified as the' 
lAS people, they should be given 
opportunity to rise to the highest rung 
in the ladder of administration. 

The third point to which I would' 
like to draw the attention of Govern-
ment is this. In the matter of recruit-
ment to the lower services also, 1 
number of examinations are belDt 
held, as, for instance, for the ri!erUit-
ment of stenographers, lower divisiOft 
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clerks and upper division clerks. In 
the conditions and qualifications laid 
down for such examinations" we find 
that people from some States are 
given certain concessions; then, cer-
tain concessions are given to the 
Scheduled Castes and Scheduled 
'Tribes, as also to displaced persons. 
But there is one particular class of 
.employees for whom no such conces-
sion has been given, and that is a 
very important class, namely the 

'dass IV service in the Government 
of India. In Delhi itself we have 
thousands of employees whd are work-
ing as class IV employees. They were 
recruited as peons or as chowkidars 
and so on, but many of them, while 
working in the offices as peons or as 
chowkidars or as other class IV em-
ployees, have been trying to improve 
their qualifications by reading in the 
evening colleges; many of them had 
passed the middle school stage when 
they joined service, but by reading in 
the evening colleges, many of them 
have passed matriculation or inter-
mediate or even BA; some of them 
have been passed typewriting and 
other tests. 

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): I 
do nDt want to interrupt the hon. 
Member, but then, we are nDt having 
a general discussion on the Services 
now. Class III and class IV em-
ployees have nothing to do with the 
U.P.S.C. So, let the discussion be 
confined to the report of the U.P.S.C. 

Mr. Deputy-Speaker: Does the hon. 
Member mean tD say that they should 
also be recruited by the U.P.S.C.? 

Shrl Balraj Madhok: That was not 
what I meant. What I meant was this. 
The U.P.S.C. holds eaminations not 
only for recruitment to the higher ser_ 
vices but also for recruitment to the 
posts of lower division clerks, upper 
division clerks and so on. So, this 
matter also comes within the purview 
of this discussion. It is not the report 
only which we are discussing. We are 
discussing actually the work of the 
U.P.S.C. 

Mr. Depa'ly-Speaker: Really, it is, 
the report that we are discussing. 

Shri Balraj Madhok: I too am dis-
cussing the report, but the report 
deals only with certain activitie8: 
certain other activities may not have 
come into this report, but they also 
can be discussed . 

Mr. Deputy-Speaker: But they 
must be connected with the report. ,.' 

Sbri Balraj Madhok: They will be 
cDnnected. In the matter of recruit-
ment, my submission is that class IV 
employees who are otherwise qualifi-
ed but who are overaged as govern-
ment employees should also be given 
an opportunity to appear in the 
examinRtions, and if they qualify, they 
should also be given promotion. Wa 
sho .. ld not suppo3e that a man wllo 
wa- recruited as a peon must retire 
as a peon or that a man who was 
recruited as a daftry should retire a. 
a daftry. The condition shDuld be 
llberalised in their case, so that even 
though they are overaged, and they 
are 30 or 35, they should be able to 
appear in the examinations. 

Mr. Deputy-Speaker: Again, the 
objection of the hon. Minister is 
quite re'evant. The hon. Member is 
now discussing the method by which 
these class IV officers can be promot-
ed or given opportunities to appear in 
examinations. But that has nothing 
to do with the present report on the 
working of the U.P.S.C. 

Shri Balraj Madhok: All right. 
shall leave that matter there. 

There is another aspect of recrit-
ment to which I should like to draw 
your attention. Recruitment tD cer-
tain posts is done through examina-
tions, and to certain other posts, it is 
done through the States. When the 
I.A.S. cadre was expanded, so many 
people from the Jammu an,d Kashmir 
State and other States were taken 
intD the I.A.S. They had not to 
appear in any examination. Recom-
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mendations were made by the State 
Governments, and on the basis of 
those recommendations, they were 
taken. I know from personal know-
ledge tb!i.t the people who are so 
taken get higher emoluments and 
greater privileges. But, then, they 
are not really qualified people always. 
Sometimes, when the State Govern-
ment finds that a particular officer has 
been useful to them, even though he 
may not be ·qualified, they recommend 
his lUI1tle; while another officer who 
is better qualified is not recommended 
by them. 

Mr. Depu'ty-Speaker: I think that 
even when the State recommends, the 
U.P.S.C. holds a special interview for 
them. 

Shri Datar: What the hon. Member 
possibly means is the taking in of 
certain officers from the States under 
the promotion quota. That is what 
he ~ possibly referring to. here is 
some inaccuracy in what he says. 

Shri BaIraj Madhok: No. shall 
explain it. For example, I come from 
the Jammu and Kashmir State. In 
that State. we had no I.A.S. cadre or 
any other Central Service cadre. When 
the lA.S. cadre was extended to that 
State, then so many officers from that 
State were taken into the I.A.S., and 
likewise, into the other Central Ser-
vices as well. But what is the basis 
or criterion on which they have been 
taken? There were a number of 
officers, but only some of them were 
taken into these Central Services, and 
they were given higher emoluments .. 

Mr. Deputy-Speaker: They have 
been taken by the Central Govern-
ment? 

Shri BalraJ Madhok: By the U.P.S.C. 

Mr. Deputy-Speaker: What does 
the hon. Member imply by that? Does 
he imply tha1 the U.P.S.C. has_ not 
been fair or that the State Govern-
menthave not been fair in sending 
those names? 

Shri BaIraj Madhok: The State 
·Government have not been fair. 
1508 (Ai) LSD-6. 

Mr. Deputy-Speaker: For that, il 
the U.P.S.C. to be blamed? The 
U.P.S.C. h,ave to satisfy themselvel 
that they are the best persons, aDd 
then only they can take them in. Wlw-
ever comes, irrespective of whether 
thP. State Government have been fair 
or not, if the U.P.S.C. finds the person 
up to the mark, they have to give him 
the qualifying certificate. 

Shri Balraj Madhok: My submission 
is that recruitment to the All India 
Services should be done through the 
examinations held by the U.P.S.C. 
Only those who come out successful 
in those examinations should be 
taken in, and not those whom the 
State Governments just recommend, 
because the State Government's 
recommendations are very often 
coloured by political considerations 
rather than by merit. . 

Shri D. C. Sharma (Gurdaspur) : 
Certainly not. 

Mr. Deputy-Speaker: Even if those 
considerations arc there in the minds 
of the State authorities. ultimately, 
the tests have to be applied by the 
U.P.S.C., and unless those persons 
qualify in those tests in the opinion 
of the U.P.8.C., they cannot be pro-
moted to the I.A.S. 

Shri Balraj Madhok: But when the 
State Governments make their recom-
mendations, they are very often 
coloured by political considerations. 

Mr. Depu'ty-Speaker: Then, it is a 
reflection against the State Govern-
ment. What can be done by the 
U.P.S.C.? The U.P.S.C. is not to be 
blamed for that. 

Shri Balraj Madhok: The U.P.S.C. 
is the body which has to recruit 
people to the Central Services and to 
other ordinary services, and they have 
to ensure that the persons are 
recruited on the basis of efficiency, 
integrity and merit. That is their 
main business. The Constitution has 
laid down that the U.P.S.C. is a body 
which had to be independent. 

Mr. Deputy-Speaker: But the em-
ployer also has got the authority or 
option to allow any man under biB 
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employment to go and compete in 
those examinations or not, so long as 
he is under the employment of that 
authority. The employer has got 
that authority, unless it be that the 
employee leaves that employment and 
goes straight there. 

Sbri Balraj Madhok: Of course, 
the employer has got that authority, 
but what I am pointing out is that it 
reflects upop. the services. 

Mr. Deputy-Speaker: would 
ad17ise the hon. Member to spare the 
State Governments at this moment, in 
this discussion. What can we do now! 

Shri Balraj Madhok: After all, 
am not talking on the report in just 
an academic way. I am talking about 
the practical things. . 

Mr. Deputy-Speaker: The State 
Governments are not represented 
here. We cannot discuss their lapses 
and their faults. The Central Govern-
ment can be taken to task and even 
that not at this moment unless it has 
done something vis a vis the U.P.S.C. 

Shri Batraj Madhok: The work of 
the U.P.S.C. is expanding with more 
and more functions being taken over 
by the State; the nature of services is 
becoming multifarious, because mort' 
and more activities are being taken 
over by the Government. There-
fore, it is necessary that the U.P.S.C. 
shOUld be SO constituted that there is 
proper personnel to select these ser-
vices. For example. we have now to 
recruit technical personnel, scientific 
personnel. managerial personnel, as 
against purely administrative person-
nel. Therefore, people qualified to 
judge the merits of applicants or 
candidates to these services should be 
on the Commission. I have nothing 
to say against the members of the 
a.p.s.c. as it is constituted at present 
They are all honourable people, 
respectable people, but they are 
people with purely academic qua1lfl.-
cations. It is important now when 
the country is advancing technologi-
cally and scientifically that the 

U.P.S.C. should have on it more and 
more Members with di1ferent quali-
fications, so that they can be better 
judges of personnel req1iiired for 
technical and business undertakings of 
the Government. 

Then there is the question of 
recruitment of Indian scientists or 
technicians who are abroad. There is 
a reference in this report-about inter-
views that were made of technical 
personnel living in foreign cOlmtries. 
We flnd that a good many people who 
go outside the country for higher 
technical education do not return. 
They get good posts with decent 
salaries abroad and there is a general 
feeling among people who have 
returned from abroad that their talent 
is not properly utilised in the country. 
On the one side Government says that 
qualified people are not available; on 
the other side we f.nd that there are 
so many qualified people in all 
branches of knowledge who are un-
employed, and because of this many 
people choose to remain where they 
have gone for higher studies. This is 
a matter which needs to be looked 
into. Why is it that men who are 
sent abroad-I do not think they are 
unpatriotic-do not want to come back 
and serve the country? It is because 
they feel there is no scope for them 
here. In such cases the rigid condi-
tions which are laid down for normal 
recruitment should be waived. For 
instance, you have prescribed m11ll-
mum age of recruitment. There may 
be a man who has spent ten or 
twelve years abroad. In such cases, 
the rules should be made more ftexi-
ble, so that we can make the best 
use of the talent available. 

Another suggestion that I wish to 
make is about interchange of Secre-
tariat and Administrative services. 
Formerly, in the British days, the 
practice used to be for the highel' 
staff of the Central Secretariat to be 
brought on a tenure basis from the 
States and after a service of two or 
three years to be sent back to the 
States. Nowadays I find that there 
are a number of Secretaries, Joint 
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Secretaries and Deputy Secretaries 
who have been here for ten or fifteen 
years and have not been changed. 
This is not correct. In the Secretariat 
there is more of clerical tpe of work; 
but thee practical side of administra-
tion is very important and for this 
purpose there should be interchange 
of Secretariat staff with administra-
tive staff from the States. Officers 
Who have served in the districts 
should be brought here and officers 
who have "been here for some time 
should be sent to the districts. 

Again, in the Defence Services, a 
number of jobs which civilians can 
do are done by military officers; a 
num1>er of officers are holding purely 
secretarial jobs. In our cOllntry there 
is dearth of trained man-power. The 
Defence Minister very often says that 
we have not got an adequate number 
of good officers in the anny. I think 
it is therefore proper that the civilian 
jobs in the Defence Services should 
be manned mainly by the civilians 
and those military personnel who are 
not absolutely indispensable should 
be taken away from secretariat job3 
and. put on active service. 

13.05 hrs. 

Shri D. C. Sharma (Gurdaspur): 
Mr. Deputy-Speaker, Sir, I think 
every Member of this House has 
nothing but rpspect for this Com-
mission, nothing but respect for the 
Members of this Commission. They 
are calle:! upon to do very generous 
duties and I think within the limi-
tations imposed upon them by rules 
aDd by articles in the Constitution, 
they do these duties very well. They 
discharge their functions to the 
satisfaction of persons who demand 
Buch services. 

Now, Sir, I spoke of the respect 
that I have got for this institution. 
My respect for this institution is of 
the same kind as I would have for 
some old archaeological things. It is 
because our country has undergone 
many radical changes; our country 
has been through a silent revolution, 
Silcial, economic, political. 

Mr. Deputy-Speaker: I do not know 
how he is going to develop his argu-
ment--that is to be seen of cours.,. 
But if the han. Member pays the same 
respect to the UPSC as to an archal'-
ological object, it is rather strange and 
in itself would be objectionable. 

SIUi D. C. Sbarma: I would sub-
mit very respectfully that the UPSC 
and the other Public Service Commis-
sions in our country have been 
strangely out of touch with the new 
urges that have come about in this 
country, with the new demands that 
have been put forward in this coun-
try and with the new aspirations that 
are to be enshrined in the hearts and 
brains of those pepole who are going 
to man our services. Perhaps you 
are right; the word "archaeological" 
was not very appropriate; but I have 
for it the same kind of respect which 
one has for very very old things. 

Mr. Deputy-Speaker: Once that 
thing was grand; it is no use now. 

Shri D. C. Sharma: Now, Sir, look 
at the personnel of this Commission. 
I think the Members of this Commis-
sion are admirable people. I have 
great respect for them. But, Sir, the 
personnel of this Commission con-
tinues to be almost of the same 
variety, almost of the same complex-
ion almost of the same character as 
it used to be when India was not free. 
No change has come over it. It is 
manned mostly by civil ~  a 
few technicians or one engineer may 
be there. Otherwise the whole of 
this Commission is run by those per-
sons who are members of services and 
who are on the verge of retirement. 
What I want to say is this. We have 
to see that our Union Public Service 
Commission represents the needs of 
our country. We want civil servants, 
no doubt; we want Indian Police Ser-
vice officers; we want Indian Admini-
strative Service officers; we want all 
of them. But we are also in need 
of other types of personnel, technical 
personnel, technological eXperts and 
Industrial and managerial personnel. 
Now, I think this Commission is very 
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good so far as it deals with the ad-
ministrative services, but I would be 
failing in my duty if I do not say that 
this Commission cannot do justice to 
the new types of personnel that we 

~  I wish that the composition ot 
this Commission should undergo a 
radical change So that it represents 
some kind of a balance between ad-
ministrative personnel, managerial 
personnel, technological personnel and 
other types of personnel. Unless that 
is done, this Commission cannot do 
justice to the tasks it is called upon 
to discharge. 

I find that this Commission has to 
recruit technical personnel in larger 

~  than any other type of per-
sons. I wonder if this Commission is 
capable of handling that kind of job. 
I know when the interviews take 
place, they call forth the heads of 
depar'ments of the administration for 
which the people are to be recruited. 
I wonder how far those heads of de-
partmen ts influence the decisions of 
the Commission. I think they do not 
do so. Therefore, I want that the 
composition of this Commission should 
be so changed as to respond to the 
needs of the different types of per-
sonnel that we want in this country. 

At lot has been said about viva voce 
test, personality test and other tests 
which the Commission has to conduct. 
A lot has been said about the exami-
nations which the Commission has to 
conduct. The whole conception ot 
examination is undergoing a change 
in this world. So many researches are 
being carried On all over the ~  
in the USA, UK, the Soviet Union and 
other countries. So many new types 
of personality tests are being devised, 
so many new approaches are being 
made to assess the real worth of can-
didates. Has this Commission done 
anything to be in step with those 
changes and new developments that 
are taking place all over the world? 
If you look at the question papers set 
by this Commission, you will see that 
those questions could have been set 

as well in the year 1860 though the 
candidate is appearing for examination 
in the year 1981. So far as persona-
lity tests are concerned, they r.ontinue 
to be outmoded tests. Therefore, I 
want some new orientation of the 
Commission so tar as these things are 
concerned. Unless that is done, I 
think such tests are not going to be 
very fruitful. Of course, it is said 
that they watch the performance ot 
the pe!"sons ~  and about 90 per 
cent or more of them are found to be 
fit. Who are the persons who judge 
atter the selection? The same people 
who selected will judge the perfor-
mance later. I do not think that hal 
got any uSe. I want that this Com-
mission should try to have all those 
new things, new developments which 
are taking place all over the world 
SO that its approach is to the modern 
man, the 20th century man and not 
to the Victorian man or to the man 
who lived in the early part of the 
20th century. 

Shri Braj Raj Singh: From archaeo-
logy, he has gone to the Victorian era. 

Shri D. C. Sharma: You cannot 
understand theSe things because you 
live in the middle ages. 

Mr. Deputy-Speaker: As it goes in 
the record, that would be a reflection 
against the Chair. 

Shrl D. C. Sharma: No, Sir. 

Mr. Deputy-Speaker: It is. 

Shrl D. C. Sharma: I was referring 
to the hon. Member who interrupted 
me. It will read in response to the 
interruption he made. 

Mr. Deputy-Speaker: It will not. 

Shrl D. C. Sharma: There is one 
thing which made me unhappy while 
reading this Report. It is stated that 
there are unfair means practised at 
the examinations conducted by this 
Commission. My hon. friend, the 
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the Appendix. Somebody is tamper-
ing Wltn his age record, somebody is 
bringing some papers which he wants 
to makll use of in the examinationa. 
If these are not unfair means what 
ewe are such means? I think this is 
a very serious thing to be taken note 
of. I wish the Commission told w 
what they were going to do so that 
they could show a better record of in-
tegrity of the examinees than is shown 
by some other examining institutions. 
I think this is a very serious ma tter. 
Though it has been given in the Ap-
pendix, I feel it needs to be looked 
into very carefully. Why do people 
tamper with their age records? Why 
do candidates bring unauthorised 
papers to the examination hall? Why 
do they want to copy from this docu-
ment or that? All these things show 
some kind of academic or social 
malady, and I think the Cammission, 
which is the mentor of our service5, 
should also look into this thing very 
carefully, so that this does not expand 
but is eradicated. This kind of thing 
is happening in other institution,. 1 
want to strike a note of warning that 
this thing should nQt be there so ~  

There is another point. The ca,e 
of the Scheduled Castes and Schedul-
ed Tribes deserves to be looked into 
very carefully. Why is there so much 
of shortage when we come to the ·re-
cruitment of personnel belonging to 
this category? After all, we have 
given these persons S(lme concessions 
and certain advantages. Why is it 
that they are not able to make use of 
these things? Of course, this may be 
a question for the Commission; or it 
may be a question for the universities. 
But it is a question which has got to 
be tackled on a sden tific basis. I 
would be told that they are conducting 
some kind of clases at the Allahabd 
University or some other university 
for these students or classes. I think 
that is not enough. We have got to 
step up the progress of certain aec-
tions of our society and we have to 
adopt all kinds of means to dQ io. But 
not muc:h has been done in this res-

SeTVice Commission 
pect? Why is it that not much ha. 
been done to bring these people at 
par with the others? 

Then again, how many technical 
personnel of all grades, skilled and 
unskilled, highly skilled and very very 
skilled and diploma-holders and uni-
versity degree-holders do we need 
during the Third Plan period? Of 
course, it will be said that it is not 
the duty of the Public Service Com-
mission to look into these mattera. 
But I would say that it is its duty 
because it has to remind Government 
I)f the kind of shortage they may have 
to face. It has got to see that proper 
persons are apPQinted to proper jobs. 
A square man in a square post-that 
is what has to be done. Unless that 
is done, I think the UPSC will not be 
doing its duty very well by the nation. 

There is another point and it is this. 

I hear sometimes that advertise-
ments are drafted in such a way that 
they suit some candidates whom some 
persons have in view. In other words, 
advertisements are not made in such 
a way that they suit persons qualified 
for the job, but to suit persons whom 
the department or agency has in view. 
I would like to know haw these adver-
tisements are drafted, and whether 
there is difference between one type of 
advertisement and another. I think 
the advertisements for the different 
PQsts should be more or less stand-ard-
lsed so that the persons who apply in 
reSPQnse do not suffer any disadvan-
tage. I believe this has got to be done. 

13.31 IIrs. 
(SUi laganatha Bao in the Chair) 

As I said in the beginning, this Com-
mission is doing very admirable work, 
but I would submit very respectfully 
that new blood should be infused into 
It. It should adjust itself to the new 
values that we have in Free India of. 
today. Unless that is done, I think the 
work of the Commission will not be 
as fruitful as it deserves to be. 

I would like to know what 
machinery this Commission has got 
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for dealing with diSCiplinary cases, 
and how they handle them, because 
they are very difficult cases and in-
volve questions of appointment, senio-
rity, promotion, negligence of duty, 
lapses from the code of conduct etc. I 
would like to know whether the same 
persons who are members of the Com-
mission deal with them, or whether 
there are some persons with specialis-
ed knowledge who deal with them. 

These are the observations I want-
ed to make. 

llf"r nUOT ~ : ~ ~~  

~  'lfi 'fro in f, if ~  ~ : 

"The Chairman and other mem-
bers of a Public Service Commls-
sion shall be appointed, in the 
case of the Union Commission or 
a Joint Commission, by the Presi-
dent, and in the case of a State 
Commission, by the Governor of 
the State: 

Provided that as nearly as may 
be one-half of the members of 
every Public Service Commission 
shall be persons who at the dates 
of their respective appointments 
have held office for at least ten 
years either under the Govern-
ment of India .  . .' 

~~ ~  ~ 1m ~  lfjf ~ fit; 

~ ~  ~ ft'fTt ~  ~ ~ ~ <tt 
~  ~ ~ 'f'fr 'f{f OI':rcrr f'll fm ~ ... 
~  ~ ~ OTT ~  ~ 0-« V 

~  if.rt ~  off; ~ ~ 

~  1I'h: ~ 0I')ir ~  if ~ r..; ~ ~ 
~ I ~  ~ 'fl'1f ihfl ~ ;;rT IfflI' 
\'ollI'CIT ~ ~~ ~  ~  itn ~ fit; mfe-
;m;r H ~ ihrT 0!ffi'fT '!fr ~ ~ fit; m 
m l\'i1I' ~ ~ ~  ~ ~~ "f{f IS¥.. '*" 
~  !IT ~  t" 'lit ~  {Pi' I 

8hrI Da&ar: Only half are from the 
services. 

Sbrl Bra,j Raj ,singh: Then who are 
the members who are not from the 
services? 

Shri Datu: Four members are 
trom the services, including the Chair-
man, and four are not. 

Shri Braj Raj Singh: Shri Varma 
is not, Shri Zaheer is not. } have seen 
the list. Shri Hejmadi. Shri Siva-
shanmugam Pillai I think is from the 
services. 

Mr. ChainDaD: No. 

8hri Tangamani: He was the 
8JM11lker of the Madras Assembly. 

Shrl Datar: Half are from the ser-
vices and half non-services. 

Shri Braj Raj Singh: You are defii-
nite? 

8hrt Dater: Absolutely definite. 

Shrl Braj Raj Singh: That means 
four are from the services. 

Shrl Datar: One half, including the 
Chairman, is from the services. 

.tf ~ ~ : ~ ~ 
fit; 1 ~ it, ,f.!; liif ~ ~ 
~ ~ ~  ~  lfjf -tr ~ ~ f'fi 
~ fil;cr1\' <it ~  OI'm ~  ~ ~ ~ 

~ mit ~ 1I'h: f.Rr'r ~  tt6' ~ OTT fit; 
~ ~ mit ~ I 1:a-...mer ~ ~ 1rt\' 
li'mlfjf ~  'Q'if ~ m tTIl'r ~  ~ 

~  ;tt {If ~ 'R: ~ 

ifiurr ~  I ~ ~  O'Iiiif-

~ iF W6'!ffi ~  it 1!;li ;tim ififfiOlf 
~ f.I;ln .m: ~ ;fffir iffiI01l ~~ t 

fI;mit 'UGi;frfu<!; ~ 'fir lIilf ~ 
~ t I "llflRrolf ~ t fit; ~ if 
~ ~  ~  'fir ~ 'IroIT 

~ ~  ~ if ~ ~ ~ IIiT 
~  ;r;wrr 'I'Ilff ~ ~ fit; ~~ 
4ri IIIT'Ii ~ ~  (\1rT. ~ ~ 
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~  m:q; ~~ ~ ~ ~1  I ;; .... t * ~
m'f ;fl ttT, ~ ~ ~  ~~ ~ 

~  '1fT ~  1; ~  ~ 

~ ~  '[(r ~1 if ~  ~ ~ ~~ 

"'l'm-~~  q:'t ~  ~ er) ~ ~

~   ~  ~  Q:) ~  ~ $ ~ 

~  'li'i W:'fli fOlf 'T)·n :PI 'T"cfr 'l":t 
'IT"" "31") ~  ~  Of) Ii "ihT ~  ~  

~  ~  ~ 

~ ;) I{' 1 ~  R fli ~ Of'.'!!' 'fir '[(T 
;rfi flill'T "if lIm. ~ ~~~ 'fir '[(T 
;rit fl>l:fr "iT ~  I 

itq fc/iifr 'Tl:: ~ ~~  ~ ~  

~ 1  ~ 1; ~  ~ ~  ~ ~ ~ 

~ "31") f;ff'f!l" # ~ '{ fAr ~ . .rt 3 ~ 

~1 ij"flfT ~  ~  ~ ~ ~ 'li', 'fa' 
'Ii fof f ff:r 'TTn ffl ~  ;fi ~~  'fil' 

f,;,!fiffl 'fit ~ ~ I ;;'"iT cr:p ~ ~ ~ 

'lir ':l1+rf ~ ~ 'Iif+r 'fit ~  f'li ~ 
~  fc/i f";rl 'fT·n :PI ~  ~  {r 

~ ~ ;:rfrt"if if)->,fpf ~~ 1  ~ 

"<n<tr of'f 1.)f ~ lIT 'ffi. a.r cr:p ~1 

~ ~  if 'ffT ~ ifH '35'fT ii 'fit I 
1fR Fi f.-lf 4' ']';¥!" ~ ~ fli 'IJiI" 
~ ~  $r o!rwrrlif 'f<: ~ 

~  $i ~  ~ f"iifif fOfIiff gllT ~ f'fi 
~ ~ ~ 

mtiT I 4' 1 ~  ~ ~ ~~ >j1fl:( m 
1!1fr ~ ~ ~ ~ ~ 'Ii) ~ 

~  I ~ ~  ~  fli lfR ~ xo 
mcrncr Ofm ~ ~ q ~ ~ 1; 'fit 
mOl" ~~  f"i'f 'liT ~  ~~ 

iR "lir q:'t, ~  ~  $ ~

~  ~  'liT <rifT fullT q:'t, crT ~ ~ 
~ if ~ ~ 'liT <m:qj;; ~ fli 
~ ~ ~ ~ fuq ~ 0  0 lIfumr m 
~ ~ ~1 

~~  

t ? WIiT 3~~ ~ t f.ti ~ ~ 
It ~ .rt;ff 'Ifr "!Rift ~  ~ .nan 

the Union Public 
Service Commission 

l!fr +n:CfI' q:'t. "31") ~ ~ ~~ 1  """ 

'If.-'ff<:r rn if ~  Q:T ~ I 4' ~ l:fQ: 

~ 'IT ~ ~ fli ;;r) fir,p n lIT r't 
~~ ~~  ;mit 

~ 't ;;r) if ,Rr 'f'ffO!r <mf flill'T ~  
;;rT <WZl" #"T, 1" f,;o(m:;:r ~ ~  '3'lJ'IiT 
'[(T rn if "!fur']'; «firn ~ <tiW 
CI"'li ~ gm ~ ? '3'lJ'liT ~ ~ 'liT 
~~  ~ "liT ~ liT 'ft,T "3I"T f.!i ~ 

~ ~ l!fr 'ff<:r if ~  -Ii Q:T ? 'IJiI" >j1fl:( 

m ;p:rr ~ "om ~ n 'R: ~ 
~ 'fTf{1 ~ #"fq<r,<; if ~ 

~  'liT lr rc;; 'fi<:'fT ~  ~  ,; ~ 

m<:: qifi ~  ~  ~  ~ 

~~ t: ~~  8" h ;:rfi''T f'''"flir ~~  

~  ~  ~ f1rr.l'fT 'liT ~ ,,'liT 
~ I ~ n "fl';r. if if ~  ~  

~~  ;;r;;r;'!T Q:Frr ~  WI': m'f-

~  Q:T ;crr n ~~ ',; ~  'Iii ~  
mG1ft 'f.liT ~ if ~ q f<'fq-"iT ~  

~ I 

ql5 ~ ~ : ~~ <ti ~ 
i"1l" Q:T ? 

'IIi Pmr ~ : "iR ~ ~ I 
~ f{,::'-!if,"'f it "fr ~ <rrn f<'flit, g{ ~ 
~ ~ 'fi+r q 'fi+r m<f <'fftr iCr i!:q ~ 
m<rinr q ~  l{ 1 ~ 'IT ~ ~ ~ 

~ f'flfTnif 't ~  mio ~  

~  orr'll;:'; ffi'r if ~ ~ ~ iIfi 

~ i¢r, ~ ~ if ~  <ti 'lirt 
~ I 3 ~ ~~ 

m ~ ~ ~ ~ ~ ~ ~  ~ 

OAT ~~  ;m fii<'f ~ if 'lirt qf(qj;; 

if@ ~  ~ I ~ ~ S!ii ~ 
~ f1lf.m<: ~ l:fT 'lirt 1 ~ ~ fqf,;-
m:: q:'t, ~ 4' ~ ~  ~ f.!i Gjq CI"'li 
~ ~ ~ q;q 'lir ~ <ti ~ 

;;{f rn a.r CI'Ii ~ ~1 'f<: "I1!<'f 

;r(f ~  I ~ q ~  ilii <rrn ~ f.l; 
{1Iit If{f ~ a1 ~  t ftfiI;;f .... 
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[JJfr rom ... RrU 
If1: ~ iff, l{tm I ~ ;; ~ 'liT ~ 
<mVT ~ ~ f'ti f'ti ~ «f'<mif it ~ 
~ '1ft Ol1<rro ~ ~ f'ti ~ it 
~ fr ~ ~  'Ii; "«ii ~  orm tffiT ~ 
f'ti ~ "fii<'T ~ ~ ~  m<: ~ ~  <'TTm 

~  

~ «f'<mif il; ~ ~ ~ t 
f'ti ~ ~ <rf<rn 1 ~ ~~ '1ft 
iilt<rro ~  q-{;1\lT ~ I ~ ~ 
'if;;;;' ~ ~ ifT<'T ij;'{ ~ ifllT t f'ti 
trUerr ;ff 'liT iP.'l'E('R ~ T l{TifT I ~ ~ i 
trUerr <'it ~ 1 I ~~ 'liT ~ ~ 
«~~ ? ~~ ~ 
~ "'I' m;;r if.t ~ 1  <tiT. 
~ ~~~ ~~~ 
~  'llT<!'ifTif ~  ~ 'liT f.r.rr ~ it ~ 
~~~ ~~ ~~ 

~~ ~ ~~~  
m f.tft;rn ~ ~ ~  if.t ~ 
~ l1'fuf.tf1if if@' ~ I ~ ~ ~ ~ 

"'I' ~ if.t ~~ <tiT ~ ~ ij;"{ 
~ 'Q'ffi ~ I ~ if.t ;;r;:rm <tiT 'QTIJ 
~ ~~~ ~~~ 

~~~ ~ 
~ ~ or;:r ;;rrtt iftiffll; -u;;r;;"\fu 
it il'Til ~ ffi lI'l{ ~ WIT flI; m;;r 
~ l{llf filf.I"m: ~ ffi ~ if<'T1' it ~ 
;;rr ... ~ ~  'Q111: ~ ~  ~ it ~ 

~  ~ ~ ~~  
fir.r ~  I ~  lI'l{ ~ .rrm ifi'T <'T1I'lf 
~ ~ ~~ 1  
~ l{TaT I ~ Ii ~ ~ flI; «f.Nr;r 
it ~ 'liT ~ f'ti "'" m if.t <R\\Tr 
"" 'QTIm ltlI'I ~ I 

~ ~~  
~ ~  ~~~  
:;m: mot' ~ Ji" q qro;;r:aor ~ i fit; 
~~ ~ ~ 

~  I ~~~~  
~ ~~ ~  
~ ~~ ~~~ 
or;:r ~ t. lIT ~ ~ '4iw;ir iI'r.T 
~~~~~ ~ 
t. lIT ;;[T ~  'liii ~ '!11m" t ~ ~ 
~ or;:r ~  ~ m<: ~ m ~  
~ ~~ ~ ~  
~~~ ~ ~~ 
~«  W1iR ifi'T ~ fu: ~ ~ t 
~ ;a<ft ~  'Q'NR If1: ~ ~  W 
~ I Ii" f.m;r 'lim • f<!; ~ ~ 
m<f ~ WIiR 'liT ~  fu: ~  

~~ ~~  
~ 'mli ~ ~ m ~ flfflq I 

Shri Tangamani (Madurai): Perso-
nality is from western standards_ 

Shri BraJ Raj Sinrh: Personality 
is from western standards as Shri 
Tangamani says; but we are living in 
e,astern standards_ 

~ 1 ~~ ~ 
~ ~  ffi" ~ if.t rn it; 'llnr 
~ ~ m I wf<;ro; 1ro ~ t f'ti 
'Q'if ~ ~ i(lfT t ~ l{it ~ \o'f ~ 
~ '1( fcr;m: ~ ~ f'ti ~ 
~ "'I' '1(TIITllif ifi'T ~ 'fin ~  
~~ ~ ~~ 
q(fm;; ~ it 'fin 'fin qft:cffl;; fi!;lfT 
~  

~ ;:;rrm t f'ti m 1!iT 1ff1:C' .. 
~ '1( f<'TlfT ;:;rrm t I Ii ~ f'ti ~ 
¢fr ~ ~  tV mot' ifi'T ;;m 
~ "" it;;r '1( ~ mflI; m ;;rT ~ flI; 
1":£ 4"fu" ill ~ '1( 'fin ~ pT t I 
~ itt f1r.ir 0Jil' ~ firl{ it ~ f'ti 
~ ~ ~ ~ 
qOOr ~ ~ ftI1t IJlt I ~ ~ 
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fir<:Rrr ~ I 4' ~  ~ f.I; ~ !i« 
~ ~~~~ I 

~ ~~~ ~~~ 
.m: it W>I'fi ~  ~ ~ fi11liq-
~ ~~  ~ ... '1'( ~ '31f ~ '!i1 
~ fW ~«  li" ~ 'FmT ~  
~  if ~ ~  ~  ~  I Jtw ~  

~ ~ 'l'i'IT ~  ~ flfi ~ ~ it 
~ ro'ffl ~ if ~  arrtrf.l;q"'f 

it ~ ;;rA" ~ ~  qq;rr ~ fW 'fT 
~ ~~ if ~ ~  f'lOlfr flfi '3"tf f.;uiq 
<1i"T ~  ... ~ flfillT m.: wr.;T U1f <n: 
ctmrIf ~  m.: ,HT ~ if; fliriilT1fi 
~ 'l>T I ifu mmr ~ flfi ;;r;r fi 
~  5I'Im: '1ft ~ ~ '1ft orrw 
~ ~ ~ ~~ it 'I1'f.f 3 ~  ifi't 
'IU ~ it ~ ~  ~  ri:il I 

WQ it If qm iR6T ~ f.I; ~ 
~ '3"'i'f ~  'l>T ~  'l'mT :orr f.I; 
W>I'fi tffi;m ~ if; ~ ~ "oiTif, 
i.m:if if; ~ ~  \'fti'[ "llmT ~ ~ ~ 
'3""'1 'l>T <n:mr m.: If)llfflT ~ qrorrU <n: 
fq;m: i!>W ~  ~ writ ~  it ~~ 
~  ~  ~ ~ ~~ 'l>T ~ 
~~ mfro<:f!!T it ~ it ~  ~ 
~ if; ii!'$lf 'I'! 'f.U rn it qarfOl'l> ~ 
'lHfmor ~ iir mT I 

Shrl Bamesh PrasacJ. SiDgh (Aura-
ugabad): Mr. Chairman, the tenth re-
port of the Union Public Service Com-
mission and the Government Memo-
randum thereon are being discussed. 
[ find from the report that out of 
15,000 cases that were referred to the 
Commission, Government accepted in 
almost all cases the decision of the 
Commission, except in one case and 
that also in the case of a high official 
apinst whom there were serious 
cllarges of corruption. 

From the report as well as the Gov-
ernment Memorandum appended 

Beroice Commission 
thereto, it will be clear that the Gov-
ernment did well in rejecting the 
opinion of the Commission. So, that 
shows that to a large extent the Com-
mission has been left to work inde-
pendently without any sort of inter-
ference by the Government. The 
non acceptance of that opinion in this 
particular case shows quite clearly 
that the Government is anxious to 
give us a very high standard of effi-
cient administration and that it can-
not tolerate any sort of corruption 
from any highly placed official. We 
are still citizens of an infant state and 
we have to evolve certain good and 
fundamental priciples of Government 
and the progress that has been made 
in the years under review will show 
that we are proceeding in the right 
direction. 

Some of my hon. friends here have 
made suggestions that a high-powered 
committee· should be appointed to go 
into the whole question of recruit-
ment to services and how appointments 
be made and efficiency achieved. I 
entirely agree with that suggestion. 
Any gOOd suggestion offered by the 
House which will be conducive to find-
ing out better ways of running the 
UPSC will be a very welcome thing. 
[ give my approval to that suggestion. 
It is right that some technical expert 
should also find a place in that body. 
We are told that hitherto only persons 
from the administrative side are ap-
pointed to the UPSC and in the ab-
sence of any representative from en-
gineers and scientists it becomes in 
certain cases difficult to come to ri;;ht 
conclusion or give right opinion. In 
future, there should be some technical 
personnel on the Commission. 

Our friends on the opposite have 
said a lot of things which I will sa1. 
were tine ell'pression of sentiments. 
They have failed to give any concrete 
lIuggestion which will be helpful in 
the future set up of the Commission 
or allY suitable guide to tj!.e Govern-
ment. Much of their criticism had 
been directed with an eye to the com-
ing electicms. Thill should be avoided 
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and things should be said which will 
not only be barren criticism but 
which will be useful to the Govern-
ment in formulating future policies. 
This report is a very fine document 
and I cammend it to the House. 

Shri Datal': Sir, I have been hear-
ing very intently to the numeroul 
points made by the hon. Members in 
the course of yesterday and today. 
The debate has covered a number of 
grounds, some of them more or less of 
even an elementary nature in the 
sense that the functions of the UPSC 
have to be understood properly: what 
their scope is and what their limita-
tions are. Certain hon. Members have 
made a suggestion that the high pow-
ered commission should be appointed 
to go into what has been done during 
the last ten or eleven years after the 
inauguration of the Constitution. 
There has been further criticism that 
the UPSC has been out of date. It 
does not take into account what the 
exact position and function of a public 
service commission is. Article 316 of 
the Constitution points out that the 
position of the UPSC or even a State 
PSC is different. Let Us understand 
that so far as the functiOn of the 
UPSC is concerned, it has got to be 
administrative. They have to deal 
with the recommendations for the :J.p-
pointment of Governoment servants, to 
deal with the conduct or, in certain 
cases, misconduct of Government .er-
vants. The true task of a commission 
relates to the recruitment of public 
services. That has to be taken into 
account fully. If that is so, if we ~ 
to find out a machinery for the pur-
pose of getting or securing proper 
recruitment, the persons who are cal-
led upon to do this work must have 
experience of administration. Let us 
not forget this important aspect, 
namely, that in all these cases thosa 
who are called upon to carry on the 
functions of the UPSC should under-
stand what they have to do. They 
have to deal with recruitment to the 
publiic services and other matters 
dealing with the public servants. If 

that is so, then certain criteria have to 
be fixed for the purpose of making 
appointments to the public service. 
That is the reason why when the 
framers of the Constitution framed a 
relevant section in this respect, they 
put it down very clearly as follows: 

"Provided that as nearly as may 
be one-half of the me'Ipbers of 
every Public Service Commission 
shall be persons who at the dates 
of their respective appointments 
have held office for at least ten 
years either under the Govern-
ment of India or under the Gov-
ernment of a State .... 

Therefore, we come across this parti-
cular requirement, namely, that the 
persons who are called upon to make 
recommendations about recruitment 
ought to be persons who know what 
Government service is and who know 
what the problems of administrations 
are. That is the reason why in this 
case it was stated that the persons 
should have experience of Government 
work for at least ten years. The period 
of ten years has been purposely fixed, 
and that should be noted. 

14 hrs. 

With a view to have a representation 
of the public in general, it has bep.n 
stated that so far as the other sectlcn 
is concerned, that should be drawn 
from the distinguished sons and 
daughters of the public. Here, we are 
dealing with the problems of admini-
stration, with the problems ~  recruit-
ment to Government services. In 
such cases, the matter should not be 
looked at from any other point of 
view, nor from a point of view of a 
former prejudice. It was true that 
during the British administration, 
they used to say that the steel-frame 
was the bureacracy which carried on 
the administration. But let us not 
forget the fact that after the transfer 
of power, the power has gone to the 
representatives of the people, and It 
is the representatives of the people 
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who are controlling all the officer:, 
and all the ac!s of the officers. There-
fore, it would not be proper to say 
that the steel-frame is still there. 
IronicaU, enough, one hon. Member 
went unfortunately to the extent of 
saying that the steel-frame has be-
come the courtier's frame. Both these 
expressions are highly unfortunate and 
ought not to have been used. 

The Govt!rnment servant has to 
carry on the duties assigned to him in 
as free and independent a manner as 
possible. So far as the problems of 
administration are concerned, they 
have to be considered to a large ex-
tent as experts. Then they have to 
give their opinion and after a policy is 
decided upon, if the policy is acce;;>ted, 
it has to be imple'mented. If the policy 
makers of the Government do not ac-
cept the advice tendered by the Gov-
ernment servants, then naturally 
whatever the decision may be, the 
policy-makers take the risk of the 
decision, and the Government servants 
have loyally to carry out that policy. 
Let Us understand this clearly. What-
ever policy has been made, that has 
to be carried out fully and loyally by 
the Government servants. Under 
these circumstaices, I fail to under-
stand why certain general aspects 
were brought in. 

The socialistic order of society was 
also referred to. But even in a so-
cialistic form Qf ,admfuistration, let 
Us understand it very clearly that the 
. policy has to be made by the repre-
sentatives of the people, and the im-
plementation of the policy, whatever 
it is, has to be carried out by our 
large army of Government servants, 
loyallly and efficiently. If that IS so, 
then it would be naturally wrong 
either to borrow the original descrip-
tion, that is, the "steel-frame" or fur-
ther to condemn the whole system by 
calling it a courtier's frame. That is 
entirely wrong. I am here to point 
out that oftentimes very correct ad-
vice has been given by the officers. 
If, for example, in the larger inte-
rests of the nation, we do not accept 

the advice, we are answerable to hon. 
Members of this House. That is en-
tirely a different matter. But so far 
as the implementation of the policy 
is concerned, whatever the policy, 
whether it is right or wrong. whether 
it is palatable or unpalatable-it is 
our responsibility-it is carried out by 
our officer;;. Terefore, let us not 
bring in other extraneous considera-
tions for a general condemnation or 
a harsh criticism of the officers as a 
class. 

Turning noW to the question of the 
Union Public Service COmmission, 
what we require is a large amount of 
ripe experience, and that is the rea-
son why the Constitution r.as laid 
down that about half the number 
should be persons drawn from the 
services. Yesterday, unfortunately, 
some reference was m:lde to a person 
who is going to be appo'ntd as Chair-
man, but you must understand that 
considerable experience is absolutely 
essential, ':lad if that experience is 
there, naturalIy the work of the UPSC 
receives a particular form which 
would be at the greatest interest and 
benefit to the Mtion. That is the 
reason why officers of ripe wisdom 
are chosen. Let us not say that offi-
cers are appointed who are nearly on 
the eve of superannuation. That is 
not the correct position. Officers are 
appointed only when they have ripe 
wisdom and only when they have 
attained considerable experience, and 
only when they know the m'nd not 
merely of the Government but of the 
public at large. Therefore, if such 
officers are appointed, I wish that no 
harsh criticism had been made at all. 

The next question is whether any 
high-power ~  is at all neces-
sary. So far as the funct;ons of the 
UPSC are concerned, they are laid 
down by the Constitution. As I have 
said, the problems are mostly ad-
ministrative. Indirectly some other 
questions might arise. For that, a 
provision has been made that in addi-
tion to half the number of members, 
the other half should be drawn from 
distinguished members of the public. 
That is the reason why in the present 
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[Shri Datar] 
case, in the year under report, there 
have been four non-official members 
of the Public Service Commission at 
the centre. I need not mention them 
by name, but let my hon. friend, Shri 
D. C. Sharma, please understand that 
they are not out of touch with public 
life at all. They have been drawn 
frOm public life. One of them is a 
former Vice-Chancellor of the Delhi 
University. 

Shri D. C. Sbarma rose-

Shri Datar: Let him not interrupt 
me. Let it be noted that one of them 
is a scientist, and a scientist cannot 
afford to be out of touch with the 
trends in society. 

Shri D. C. Sharma: He is a mathe-
matician and not a scientist. His in-
formation is not up-to-date. 

Shri Dattar: My hon. friend, after 
all-and I say it with due deference 
to him-is a thorough academician, 
and an academic man is often unrea-
listic also. What I was pointing out 
to my hon. freind was that ~  are 
four non-official members. One is a 
former Vice-Chancellor of the Delhi 
University and also of another uni-
versity. He has a lot Of educational 
experience in general. The second is 
a scientist. A point was made yes-
terday that a representative of t.echni-
cal personnel has not been taken on 
the Commission. That again is an 
absolutely inaccurate shtement, be-
cause another member is a retired 
Chief Engineer. The fourth member 
who has since retired, was the Spea-
ker of a State Legislatve Assembly 
and he belongs to the Scheduled Caste 
as well. Thus, you will find that a 
proper proportion has been kept bet-
ween general experience and also ad-
m:nistrative experience. Under these 
circumstances, when they h!lve been 
carrying on their work as efJiciently 
and as conscientiously as possible, it 
would not be proper to say in a gene-
ral and airy manner that they are out 
01 touch with society. How can theT 
afford to be out of touch with 

lociety? After all, they are not here 
to give lectures on general subjects. 
They have to deal with the live prob-
lems of recruitment to public"serv'.ces. 

Therefore, certain general standards 
have been laid down and they are not 
changed from season to season. So, I 
do not see any reason for some han. 
Member's suggestion that there ought 
to be a high-powered o;:ommission. 
What is the comm:ssion to do? 

Shri Braj Itaj Singh: I have sug-
gested very clearly the functions of 
the commission. 

Shri Datar: have replied to the 
hon. Member's points when he was 
absent. 

The functions of the UPSC are ab-
solutely clear, viz., to make recom-
mendations about recruitment to pub-
lic services. So, many other questions 
are absolutely irrelevant. I am not 
going to repeat my answers. 

Yesterday, while paying tributes to 
the requirements of efficiency and also 
national integration, one hon. Member 
just went out of the way and stated 
that certain tribes and communities 
have not been represented at all. 
Thus, he tried to create walls between 
class and classes of people. Let us 
understand very clearly that the whole 
Of India is one. National integration 
consists of the integration of all the 
castes and communities and tribes. 
So, it would be absolutely fallacious 
to say certain tribes and communities 
are to be represented exclusively. 
may I add monopolistically by only 
certain persons. That ,is not the cor-
rect approach at all. 

About scheduled castes and tribell, 
my hon. freind did not understand 
clearly what I said, I said that on 
account of certain difficulties, they 
could not come up to the test as it 
was required. So, we took two steps 
in this matter. Let us understand 
that efficiency has got to be main-
tained, more so when it is not merely 
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ordinary administration, but adminis-
tration of a Welfare State. So, I can-
not accept my hon. friend's rather un-
fortunate statement that we can be 
rather ~  than be governed 
in a part:cular way. There is no 
question of misgovernance at all. 
Efficiency has to be given fullest 
value and those people who unfor-
tunately are not properly situated 
have to be brought up. 

So, We have laid down two rules. 
One is, consistent with minimum re-
quirements Of efficiency, we should 
give them relaxed standards. Se-
condly, with a view to bring them up, 
we have also started pre-examination 
courses or tuition classes. Shri D. C. 
Sharma asked why only one univer-
sity has started it. We approached 
all the universities but it should be 
said to the credit of Allahabad Uni-
versity that they started the classes. 
Other universities were not ready to 
start the classes. In the south, we 
proposed to have a similar tuition 
class and one university has agreed to 
do so. The result has, on the whole 
been, very sat'sfactory. As I said, on 
account of a number of difficulties-
environmental and other-they could 
not come up to proper expectations, 
not expectation with regard to the 
attire ....... . 

Shri Braj Raj Singh: What is the 
personality test for? 

Shri Datar: In addition to academic 
qualification, we should find out whe-
ther there is promising personality in 
the mm. We have to find what is 
there in the man, whether he shows 
promise of becoming a proper full-
ftedged man who can be entrusted 
with the administration of a big dis-
trict. So, naturally personality test 
has a certain value. It is not merely 
academic knowledge or bookish know-
ledge that is necessary. In actual life, 
we require other things also. When 
there is a difficult situation, he has to 
take immediate decisions. If the 
decisions are not taken immediately, 
it will lead, to grave problems and 
balm may be done. 

Shrl TaDgamanI: Is it not a fact 
that sons of Secretaries, sons of Minis-
ters Bnd such people who have had 
foreign education invariably get more 
marks in the personality test? 

Shrl Datar: If the hon. Member had 
waited, I would have dealt with it 
myself. The objection has been rais-
ed that persons who belong to the so-
called strata of society get bEtter 
chances of getting into the central 
services than others. This objection 
has been examined. 

On the question Of personality test, 
oftentimes a certain measure of 
criticism has been ~  in this House. 
We accepted the position to a certain 
extent and laid down that marks in 
the personality test should not be con-
sidered exclusively in the sense of 
qualifying a man or not qualifying a 
man a!ld they should be added to the 
other marks; then, let the candidate 
pass or fail. Still certain objections 
were raised. The whole question is 
under fullest enquiry. Government 
are considering, along with the UPSC 
the extent to which the personality 
test should be maintained and this 
objection has also been considered. 

It is not correct that the successful 
candidates at these examinations are· 
drawn only from certain classes be-
longing to the so-called higher strata 
in society. For that purpose, I am 
going to read out the result of a re-
view made in this respect:-

"The Commission hold that the 
question discussed in the M'nis-
try's letter raises an important 
issue and calls for a close and 
detailed study .... As to Whether 
the personality test gives undue 
wei.gh.tage to candidates coming 
from well-to-do urban homes or 
those who have had the benefit of 

expensive education, on the con-· 
trary the Commission have to 
point out that according to a 
study recently made under the 
auspices of the National Academy 
of Administration ...... 
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This study was made neither by the 
UPSC nor by the Government, but 
by the National Academy of Admi-
nistration, which is an independent 
body. It is said here: 

"In respect of candidates re-
cruited to the Indian Administra-
tive Service on the results of the 
competitive examination from 
1948-1960 the majority of suc-
cesssful candidates is found to hail 
from middle class families with 
incomes ranging between Rs. 300 
to Rs. 800 per month." 

Thus you will find that so far as the 
best candidates are concerned they do 
not come from the so-called higher 
strata, nor do they come from the 
absolutely lower strata so far as edu-
cational qualifications etc. are con-
cerned. They come from what you 
may call the middle class fammes. 
Under the circumstances, it would not 
be proper to say that this particular 
system has failed. We have got full 
experience, and so far as the func-
tions are concerned I may point out 
that they are being carried on very 
conscientiously by the members of the 
UPSC. And, as I have already point-
ed out, the Government have been 
following their advice almost cent per 
cent. Therefore, they have been car-
rying on their duties quite conscien-
tiously, the work has been going on 
quite efficiently and on the whole we 
have been getting the best recruits 
from the various examinations (An 
Hon. Member: Question). 

Some hon. Member complained 
yesterday that there was some dete-
rioration in standards. Hon. Members 
put it in a general way. Sometimes 
what happens is that certain persons 
cannot get in on account of the rigid 
standards laid down. Naturally, they 
conceive of certain grievances. Those 
grievances are broadcast, we depend 
upon those grievance3 and ultimately 
we are led to believe that the thing 
"is not as it ought to be. 

The hon. Member from Rajasthan 
made a reference again yesterday to 

the appointments through the promo-
tion quota so far as the State services 
are concerned. Last time also he raised 
the same question. I have loolted into 
the whole matter and I am satisfi2d 
that there is absolutely nothing so 
far as his observations of a general 
nature are concerned. Now, what 
happens is, sometimes--afier all we 
are all human beings--some infonna-
tion is given which is either incomp-
lete or wrong. But on account of that 
we should not believe that a thing is 
done purposely wrongly and then 
come to the general conclusion that 
the standards are faling down. That is 
not correct at all. In fact, as I pointed 
out, even in respect of appointments 
of the State officers to the lAS and IPS 
what we do is, a member of the Pub-
lic Service Commission goes there, 
finds out all the information for him-
self, interviews the var!ous candidates 
and then makes a report. It is not 
that every officer under the State Gov-
ernment is entitled to appear for an 
interview and get selected. He must 
have eight years' experience and he 
must occupy a certain position. Only 
then he is eligible. The member of 
the UPSC who goes into the whOle 
matter makes a preliminary report 
which is considered by the whole 
U.P.S.C. Only then a particular offi-
cer is taken through the promotion 
quota or is rejected. Under these 
circumstances, it would be entirely 
wrong to call in question the b07l4 
fides either of the Home Ministry 
here or of the government officers 
there. Therefore, it is my submis-
sion that so far as this question is 
concerned there is nothing that we 
can do. 

Then, I pointed out yesterday that 
the institution of a pre-training course 
for the Scheduled Castes and Sche-
duled Tribes candidates has succeeded 
in bringing out the best in the select-
ed Scheduled Castes and Scheduled 
Tribes candidates. That is the reason 
why I said that the situation has 
shown some improvement. And, if, 
for example, from a particular State 
like, say, Assam, five Scheduled 
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Castes candidates get into the exa-
mination or are recommended by the 
UPSC, that is a matter to which no 
exception ought to have been taken 
at all. Assam is a State where there is 
" large. congregation of Scheduie.! 
Castes and Scheduled Tribes. There-
fore, if you have got candidates from 
dilferen t parts of India no exception 
at all should be taken, because this 
is an all-India examinat;on and the 
standards are all-India standards. The 
standards I!re not laid down for any 
particular State. 

As I said, there has been some 
improvement. I have not said "com-
plete improvement", but there has 
been some improvement, on account 
of the constructive step that the Gov-
ernment of India have taken in 
tak;ng the candidates through a pre-
examination training course, and that 
is the reason why the number has 
almost more than doubled. You will 
find that in 1956 there were only five 
Scheduled Castes condidates and there 
was no Scheduled Tribe candidate. 
In 1957 there were only two. In 1958 
there were two Scheduled Castes and 
two Scheduled Tribes candiates. In 
1959 also there were two Scheduled 
Castes candidates and five Scheduled 
Tribes candidates. But after the 
training at Allahabad we find that the 
results for the 1960 examination are: 
9 from Scheduled Castes and 5 from 
Scheduled Tribes so far as the lAS 
examination is concerned. Similarly, 
we have also get a good result sO far 
as the IPS examination is coneerned-
., Scheduled Castes candiates and one 
Scheduled Tribes candidate have been 
recommended.. 

Thus, Sir, you will find that so far 
as this particular question is concern-
ed, Government are trying their best 
to bring up, what can be called, the 
general competency of these unfortu-
nate communities that had not got the 
advantages which others had. 

8hri ItaDp (Tenali): What do you 
mean by "recommended"? 

Shri Datar: Recommended and then 
accep1ed.. 

1508(Ai) LSD-7. 

~  Do you mean to .., 
that out of 9 candida1e. 7 w_ 
recommended? 

8hri Datar: In 1960, 9 Schedlllfii 
Castes candidates and 5 Schedulel 
Tribes candidates were Tecommendei 
for the lAS and 7 Scheduled castS 
and 1 Scheduled Tribe candidate iDif 
the IPS. 

Now, an objection was raised that 
there was some delay 'in makiJ!l 
appointments after the ~ 

tions were received.. ~ the reco. 
mendaiions are received, certain pr. 
liminaries have to be gone into. Th. 
candida1e has to undergo a medical 
examination, The general ~ 

dents of the man have also to ~ 
found out. Verification of genen.. 
character and medical examinatital 
naturally take some time. Then, firIIt 
the State Governmentl! tell us what 
their normal requirements are, whlllt 
their estimated requirements are. W. 
receive that list. We then tell thelll 
that so many candidates are availabJa, 
After that, the moment it becomti; 
possible for the State Goyermnents iii 
make appointments tbe Iigiointmeutl 
are immediately made. It would llClt 
be proper to say that there had bee. 
any inordina1e delay .80 far as thIt 
question m ~ 

So far as ~ is ~ 
cerned, ~  an! !!I8CIe 
only in exceptional cues. 

All BOIL Member: More than 600 ... 
not a sma! number. 

.Shrl Datar: I III8Y. tell my hoa. 
frIend that considerlq. the 1. 
number of· posts undf!p GovernmeDl 
which are in terms of millions--c 
IeIlJt we have more th1Iu a million .-
far as Gov.ernment of ~ are co..:. 
cerned-the number m small. . 

Slut ~ 81Dp: One milUDa 
posts of class I and cIiIsa It? . 

Shrl Datar: Here and there BOIIIe 
re-employmenta are ~ ·We h .. 
not inm:aued the ... eI snpenmn_ 
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lion. The Central Pay Commission'. 
ft!IIort is also available. But it was 
~  out that in certain cases where 
it . becomes ditlicult to find out a sub-
~  immediately, especially in the 
ease of tecbnical and scientific per-
iDnnel, it becomes necessary to grant 
W!.eir re-emp1oyment. 

: - So far 811 re-employment is con-
lillrned, if it is for less than one year, 
tIlen Government do it. But if it is 
likely to extend beyond one year, 
Clan UPSC advises the Government. 
"rhough there are experienced persons 
.. the top, a situation may arise when 
It: is likely that the next below man 
lilay not be suitable immediately for 
ilat post. In such circumstances, for 
~ short perIOd ·only-I emphasize the 
4ienn 'short period'--auch re-employ-
tsents are made. 

. Lastly, my. hon. friend, Shri 
Sinhasan singh wanted that the aga 
mould be r8ised.. In fact,' the ten-aency now is· to lower the ages. There 
Is: one recent report by tl1e Govern-
iiient of i:Ddia Where it is stated that 
for lower ievels the age should be 
ta-20 or 20-21. Now, assuming that 
Ihe age is raised to 25, what is the 
guarantee that, ill that particular case, 
110 false ceri:iflcates will be given or 
fatse statements will be made? Then 
lie raised objection against the candi-
Cates being asked to certify that their 
Dtements are true. It is absolutely 
_ential that such statements should 
fie certified to be true 811 it is some 
measure or guarantee that the state-
dients are trUe; Such statements are 
niquired becaUse· the UPSC or the 
Government have to proceed. on the 
_is of the aCcuracy or truth of those 
litatements. That is a usual require-
ment and ther8 is- nothing ~ in It. 

[ have dealt with almost all the 
.... s except With regard to disclpli-
aary cases. 

- 8hrl JkaJ -aq SlD&"h: Have you 
Malt with r&.-employme!1t? Are there 
.. cases in which certain high 

officers have been given three exten-
sions against all canons of justice? 

Shr. Datar: So far as that is con-
cerned, let not my hon. friend go on 
making insinuations. 

Shri Braj Raj Singh: I am not 
making insinuations but stating facts. 

Shri Datar: Then I would like to 
know what the facts are.' 

Shri Braj Raj Singh: Mr. Chairman, 
shall I name the officer? 

Mr. Chairman: No, not in the 
House. 

Shri Datar: Let him give me the 
cases; I am prepared to look into 
them. What is the use of merely 
making general allegations? 

Shri Braj Raj Singh: am not 
making general allegations. I can cite 
examples. 

Shri Datar: I submit, Sir, that it is 
a wrong approach. 

Shri Braj Raj Singh: Why? 

Shri Datar: I hope I am entitled to 
say that. If he has got any instances, 
let him give them to me and I shall 
have them fully looked into. If, for 
example, it is found that any parti-
cular officer has deliberately given a 
wrong age, I shall assure him, we shall 
proceed against that officer. 

So far as this is concerned, we have 
laid down certain pieces of evidence 
Which will be accepted. After this is 
done, the age is entered in the regis-
ter, in the service records. After it 
is so entered, it is not allowed to be 
changed except when there is over-
riding evidentiary value to change it. 
Normally, we do not change it. I can 
assure my hon. friend that we are 
extremely particular to see that age 
records are not allowed to be changed 
from time to time; they are kept as 
they are. Therefore, so far as that is 
concerned, his charge is not proper. 
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He may have one or more instances 
in mind, and I am prepared to 
examine all the instances that he will 
give; but let us not make a sweeping 
or general charge that a large number 
of officers have their age changed. 
That is nr.t a correct statement at all. 
Let us try to follow certain healthy 
trends. Let us believe that things are 
going on properly. If they are not 
going on properly, we are prepared to 
take the strongest action. 

So far as· disciplinary cases are 
concerned, certain rules have been 
provided and those rules are fully 
followed. Then an inquiry officer is 
appointed. 

8hri T. B. Vittal Rao: 
know .... 

May I 

8hri Datar: Let me finish this point. 
So far as inquiry is concerned, a 
departmental inquiry is held after 
giving due opportunity to the officer 
concerned. After a report is received 
and after Government come to a pro-
visional conclusion that some punish-
ment is necessary, the matter is refer-
red to the UPSC for their opinion. 
That is the stage where the UPSC 
come into the picture. The UPSC go 
into the whole evidence, the enquiry 
officer's report etc. and then advise us. 
As I have stated, we generally accept 
their advice, except in one case where 
we did not accept their advise. And, 
as two or three hon. Members rightly 
pointed out, Government were fully 
and perfectly justified in not accept-
ing the advice of the UPSC and in 
removing that officer. 

8hri Nath Pai (Rajapur): May I 
ask for One clarification? I would 
like to know from the hon. Minister 
of the position with regard to retired 
civil servants seeking employment in 
private firms, particularly those 
having dealings with the Government 
and, point No. 2-1 will complete it-
has there been any case reported to 
the Government where (a) a Secre-
tary to a Department-I refrain from 
giving his name-and another 
Secretary-General, within three 

Union PubZic Scmnce 
CommiaBiota 

months of their retirement, have takea 
employment with two leading firms bI 
India which have a lot to do with tIw 
Government of India and (b) what 
are their repercussions to this who 
these two senior civil servants who 
joined the private firms are taken tc 
represent as ambassadol'll of those vast 
industrial empires approach Govern-
ment servants for favoUl'll when then 
is not a single Deputy Secretary who 
has not served under them and whal 
will be the attitude of Deputy Seer.-
taries who will he dealing with thca 
files? 

8hri Datar: So far as that is coo-
cerned, that has been answered on • 
number of times. 

8hri Goray (Poona): Without BII1 
effect. 

8hri Datar: We have got a rul. 
according to which these high ~ 

when they retir:e, have to take UJ. 
permission of the Government fm 
accepting private employment in com· 
panies or undertakings. Now, beyond 
two years, it would not be possibk 
for us to control them. If Goverza.. 
ment servants want to seek servie» 
immediately after retirement, they 
have to make a reference to the Gov-
e\l"Ilment and Government will pa. 
orders, either allowing them to accep1 
the service or rejecting their requeali 
Government will then consider . 
whether while in service he has lit> 
manoeuvred himself as to obtain suer. 
a post after retirem 2n t. 

8hri Nath Pal: They are too clever 
to leave any loopholes. 

8hri Morarka: How can anybod,,: 
find it. 

8hri Tangamanl: That it a presump·· 
tion. 

siui. Datar: If there it a particul_· 
firm dealing with importing Dr .. 
exporting business and if a ~  
ment servant who occupies a ve1'5' 
high office in connection with the 
import and export department tries tD. 



Z4S9 M;otion re: NOVEMBER 30, 1961 Tenth Report 01 the 2,.60 
Union Public Service 

Commission 
[Shri Datarl 

join that firm after his retirement 
then, naturally, there is some pre-
IUmption. 

Shri Nath Pai: Was permission 
liven in these cases? 

Shri Daw: am prepared to 
answer Shri Nath Pai. We have got 
• rule according to which within two 
years after retirement if a govern-
ment servant wants to join a private 
arm, he has to take the permission of 
the Government. If Government give 
him permission, he can accept it; 
atberwise, he cannot accept it. 

8hri Nath Pai: May I know whe-
ther in the case of one Secretary to 
Government and another Secretary-
General this permission was sought 
and given and whether the time 

~  retirement and re-employ-
J!l!!Dt in the firms was as little as 
three months? The hon. Minister has 
IIDl replied to this point. 

8hri S. M. Banerjee (Kanpur): He 
bas no reply. 

8hri Daw: If he had brought it up 
urlier, I would have looked into it. 

Shrl Braj Raj Singh: A point was 
made yesterday to which the hon. 
Minister has not replied. He has been 
harping on the record that the 
andards have been improving. Mr. 
Justice A. N. Mulla of the Allahabad 
High Court was pleased to make 
certain remarks about the police 
administration in the country. What 
Is the view of the hon. Minister in 
this matter? 

8hrl Datar: My reaction is this. I 
want to be discreet and not indis-
creet. So far as these remarks are 
c:oncemed, Government have their 
own views, but Government are re-
fraining from expressing any views 
for the reason .... 

·lbrl 'laDpmaDi: Except the Chief 
il!nister of Uttar Pradesh. 

Shri Datar: .... that that State 
applied to the High Court for the 
expunction of thOse remarks. Though 
the High Court has not accepted the 
contention of the State Govrrnment, 
they are going to approach the 
Supreme Court. That is the very 
reason. Out of respect for the high 
office that a Judge holds, I did not 
express any opinIOn purposely. I 
would not express any opinion until 
the Supreme Court have given their 
opinion. 

An HOD. Mcmber: The Chief Minis-
ter of Uttar Pradesh has publicly 
stated something. 

Shri Kodiyan (Quilon-Reserved-
Sch. Castes): Which is the university 
in the south that has agreed to intro-
duce tuition courses for the Scheduled 
Castes? 

Shri Datar: We approached a 
number of universities and one of the 
universities in the south has agreed 
to it. We have asked for full 
particulars. 

Mr. Chairman: Which is that 
university? 

Shri Datar: Mysore University. 

Shri T. B. Vittal BaG: The hon. 
Minister has stated in the course of 
his speech that the age of an officer 
could be altered if he produces evi-
dence. So far we have been given to 
understand that the age which is put 
down in the school leaving certificate 
will be final. 

Shri Datar: That is what I have 
stated. The hon. Member did not 
follow me. When once the age has 
been registered with the help of such 
documentary or other evidence he 
gives, it is not changed at all. I 
pointed out to him the most excep-
tional case of one in a thousand where 
there was a bona fide mistake; other-
wise not. 

AD. BOIL Memher: Which proves 
the rule. 



Demands AGRAHAYANA 9. 1883 (SAKA) for Supplemen- 2462 
tary Grants (Rail1Dava) 

Mr. Cbairman: The question is. 

"That this House takes note of 
the Tenth Report of the Union 
Public Service Commission for 
the piriod 1st April, 1959 to 31st 
March, 1960. together with the 
Government Memorandum there-
on, laid on the Table of the 
House on the 21st December. 
1960." 

The mOtion was adopted. 

lUI Ius. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS). 1961-62 

Mr. CbaIrman: The House will 
now take up discussion and voting on 
the Supplementary Demands for 
Grants in respect of the Budget 
(Railways) for 1961-62. 

Mr. ~  Motion moved. 

DEMAND No. I-RAILWAY BoAllD 

"That a supplementary Bum not 
exceeding Rs. 3.05.000 be grant-
ed to the President to defray the 
charges which will come in course 
of .payment during the year end-
ing the 31st day of March, 1962. 
in respect of 'Railway Board· ... 

Mr. ChalruaD: ·Motion moved. 

DBMAND No. 2--MmCELLANEOUS Ex-
PZNDlTtlJII: 

"That a supplementary sum not 
exceeding Rs. 28.61,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1962. 
in respect of 'Miscellaneous Ex-
penditure'." 

Mr. Chairman: Motion moved. 

DEMA1ro No. 7--ORDINARY WORKING 
EXPENSEs--OPERATION (FtIEL) 

"That a supplementary sum not 
exceeding Rs. 4.91,32,000 be grant-
ed to the President to defray the 
charces which will come in course 

of payment during the year end-
ing the 31st day of March. 1962, 
in respect of 'Ordinary Working 
Expenses--Operation (Fue!)'." 

Mr. Chairman: Motion moved. 

DEMAND No. 9--ORDINAJIY ~ 
ExPENSES-MIsCELLANEOUS ExPENSD 

"That a supplementary sum not 
exceeding Rs. 3.02,25.000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1962, 
in respect of 'Ordinary Workin, 
ExPENSES-Miscellaneous ExPens-
es',n 

Mr. Chairman: Motion moved. 

DEMAND No. 15-CoNS'l'HUCTIOJI _ 
NEW Lnn:B 

"That a supplementary sum ncB 
exceeding Rs. 3,00,000 be grant.. 
ed to the President to defray the 
ch&rges which will cotne ill cour. 
of payment during the 7'lBl"_-
ing the 31st day of JIareb, 1~ 
in respect of 'Construction of New 
Lines,.n . 

1Ir. ~  MOtiOD moved. 

DEMAND No. l6-OPEN LIkK WClIIa-
ADDlTJ:ONII 

"That a supplementary sum not 
exceeding Rs. 1.00.000 be grant-
ed to the President to defray the 
charges WhIch will come In course 
of payment during the year end-
ing the 31st day of March, 1962, 
in respect of 'Open Line Work_ 
Additions· ... 

Shrl T . B. VittaI ... (KhaJD,. 
mam): Sir, I have got a IlUbmissiaa 
to make. 

Shrl Tanpmanl (lIrfadurai); I 
have given notice of a number of ~ 
-·otions. 




